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1./ 24.10.96, Shri S.N. Mishra, the counszl for the yplicant,
L . Heard learned counsel for the'applicint on the
point of admission., Admit. Issue notic’es upon the
l\&
et~ AT o respondents. Written statement may be flled withln
QWM 2 @’OWA four wesks. ReJolnder, if any, mAy be filed within
Gy M . . ‘ o
Y. W’L £ tuo uaeks thersifter. List it on 10th of December, 1996

Qwua(‘tﬁw &U-« . .

* : &\“&*’C’WYJ\ u/\‘ ™ before the ~egistrar for completion of.pleidim s.
A Y ~ | o
. i O Requisites to be filed within one week.
‘%“F'qu//’ . -

D , L \/\\\\ |

‘ /ces/ ) - . o . (V.N. Mehrotri)'

'V’r\t: fﬁ”Q(\ B  Vice-chdirman.
2/1U0.12.96 Adjounred to 11.,02.1997 for hearing,
% SK3 T

(0. Purkayastha ¥
Wemberfj)

3/11.2.1997 ¢ None for the parties. T%@M wrongly listed,

4 .Let thlb case be placed before the Hon'ble Bench for

dlrection on 17.2. 1,97. e

¢ 5 .P.Sinha )
‘Dy. Registrar 1/c
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4./ &xF 17;2 c7. W/S has not been flled SO far. The learned
Sr, Standing Counsel prays for four weeks time -
to file W/S. Allowed. Rejoinder, if ‘any, may be
filed w1th1n two weeks theréafter List 1t on ‘

29.4 .97 before the Reglstrar for com letion of

" ‘ recorClS‘ ’ . L . \;\,\/
L\ N ' : L . . ) ) 1
| - /CBS/ - (V.N, Mehrotra)
' ‘ ' Vice~chairman
" 5/2944,1997 None for the parties, No W/s h es yet

been filed though sufflca.ent time was. giVen by . ,
mmm the Hon‘ble Bench vide ordex no.4 dated |
174 2, 1997. in the c:chumstances, let the case be

again placed before the Hon'! ble Bench f.o::i direction

on 16. 5. .1997

B, Dy. Registrar I/c
6/16.05,97 . vw/s not filea 50 far. Learned Sr. Stanu.mg
j " W&f
Counsel for the responaents pxxy:m&xx states that Shri

&&v

\,L;»’/’\ S.C um:ey, Addl ,Stana ing Counsel shall flle W/s in
this case. Four weeks’ furthee time is allcwecx for the same
Rejoimier may pe fila w:.thm two weeks thereafter,

f’ List on 24,07.1997 for airectiofl.
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. A (V.iNeMehrotra)
SKJ ‘ : o . v;ce-thalman - d

Filed om <Pedarth 02:69F - )
WAL&U Gis . Namase N em‘,( . _ ! \
Civees ¢f TFEL*(.‘(.e .Wf?"d” < ol o
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97 None for the applicant.
Pleadings in this case are complete. mr@r it

in the “eaay List.
- ”- \

(VoeNe Mehrotra)
v 1ce-Cha1man

A}

8/16,3,1599 Shri ®.N.Mishra, counsel forthe applicant.

As the pleadmgs in this case are complete,
let it be listed for hearing beforet he appropriate
Bench on 18, 5,1999,

( L.R.K.Prasadw ( s.Narayan )

B, Member (A) " Vice=Chairman

For want oftime hearlng is adjourned to
18,08. 1999

9/18.05,99

SKI . .. Member(A) e ;'éiégiiiiiﬁéan
10/18.08,99 For want of time, thfe hearing is adjourned to
9,09,1999%, ' y -
( in na) ' (S.Narayan)
SKJ Menber (A) .- . - Vice~Chairman

1./ 29.9.99.

For uant of time, list 1t on 12.13.99 for hearing.

/CBS/ (L. HMINGLTANA) . (S. NARAY AN)
MEMBER (A) ~ VICE=-CHAIRM AN

L ]
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| 12./ 12.10.99, '

For want of time, list it on 7.12.92 for heaﬂi}ing.

‘;' bl &
/ees/ (L. NA) (S, NARAYAN)
MEMBER ((A) VICE~-CHAIRMAN
f;‘-. 13!/ 7‘.12099’ |
) Far want off time, hearing is édjo'urne'd to 18.1.‘250d. ‘
/ces/  ([L. HPIRGLIANA) (S. NARAYANY
‘ MEMBER (A) | VICE~C HAIRMAN ¥
| - T
18.1,2000 Nore for the applicatt.
14/18 2 Shri G, K. Agarwg?_, ASC for the respondents
List it for hearlng on 29.2,2000,
. . 5\{{,;‘”:’
B Lakshmgmﬂz;a ) - VSZI“R.;?§§;saq‘)7>
MES, " Member (J) Member (A) .
e : \

15/2912.2060 - -  None for the parties.

List it for hearing on 25. 4, 2000,
5V ‘

( Lakshman Jha ) =T
MBB, - s Member (J) . ‘ Member (A
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16/25.4,2000 None for the applicant.,
Sh. G.K.Agarwal, ASC, for the respondents.
List it for hearing on 31.5.2000 .,

5£&V”
+HMINGL IANA) (L.JHA) !
MEMBER (A) MEMBER(J) !

AKT (.

17/31.5.2000 None for the applicant,

Sh. G.K.Agarwal, asc, for the respondents.
It appears from the record that the applicant

is not taking xxgxx'interest for t he last several dates,
Accordingly the OA is dismissed for default,

/ .

7:\/\‘\/- |
AKJ L JHMINGLIANA) (L.THA)
MEMBER (A) MEMBER (J )



